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AUTHORITATIVE ENGLISH TEXT

BILL NO. 32 OF 2013

THE SALARIES AND ALLOWANCES OF MINISTERS
(HIMACHAL PRADESH) AMENDMENT BILL, 2013

(As PasseDp BY THE LEGISLATIVE ASSEMBLY)



THE SALARIES AND ALLOWANCES OF MINISTERS
(HIMACHAL PRADESH) AMENDMENT BILL, 2013

ARRANGEMENT OF CLAUSES

Clauses :
1. Shorttitle.
2. Amendment of section 3.
3. Insertion of section4.
4. Amendment of section 10.



Bill No. 32 of 2013

THE SALARIES AND ALLOWANCES OF MINISTERS
(HIMACHAL PRADESH) AMENDMENT BILL, 2013

(As PAsseD BY THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Salaries and Allowances of Ministers
(Himachal Pradesh) Act, 2000 (Act No. 11 of 2000).

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-fourth Year of the Republic of India as follow:—

1. This Actmay be called the Salaries and Allowances of Ministers Short title.
(Himachal Pradesh) Amendment Act, 2013.

- 2. In section 3 of the Salaries and Allowances of Ministers Amendment
11 of 2000 (Himachal Pradesh) Act, 2000 (hereinafter referred to as the “principal Act”), of section 3.
in sub-section (1), in clauses (2), (b), (c) and (d), for the words “thirty nine”,
“thirty six”, “thirty three” and “thirty two”, the words “sixty five”, “fifty”,
“forty eight” and “forty five” shall respectively be substituted.

3. Aftersection3 of the principal Act, the following new section Iasertion of
shall be inserted, namely:— section 4.

“4. Sumptuary Allowance.-—Each Minister shall be entitled to
receive sumptuary allowance at the rate of rupees thirty
thousand per mensem.”.

4. Insection 10 of the principal Act, in sub-section (1), in the first Amendment

proviso, for the word “ten”, the word “twenty” shall be substituted. ‘l’gf““m’
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